
Shri Rzirneshwar Singh. 

1/8.1.96 

FKL 

Shri, N. K. 	 Registrar. 
••0 

Learned Counsel Shri. Askand Kumar Verina is present 

on behalf of the applicant, The objection regárding defect 

in verification stands waived. The application appears to 

be in order, Let :therefore be application be registered 

and referred to the Hon'ble Ench for hearing onadrnissiOn,1  
fidng 25.1.96, 

( N. K. I.i ) 
Registrar 

I 



/ 	 47L2L 

1101.96 	 Hon'bls mr. N.Shu, Member(/), 

--- I_ 4 
I This is a Division Eench matter, djourned to 

/ 	 O6.O3.196::Eor admission. 	-. 

	

Sic1 	 (N.Sahu) 

	

/ 	
Member () 

.03.96 	 Hon'b]e.Mr. lcD.Saha, Merrber(A). 
I - 	..... 

'J 	 Adj our ned to 5,94,1996 f or ad miss Io n. 

C) ) L 	. 

-i<:Saha) 
MenberA) 

	

I 	 3./ 4.4.96. 	Counsel for, the applicant : Shri i.K. Verma. 

Heard Shri .K.Vermà, the learned counsel for the 

applicant. This is a matter reoardinn communication of 

adverse remarks in the 4CR for the year.1985 which was 

communicated to the applicant in June, 1966. The adverse 

remarks iwas related to his impaired vision which 

resulted in lack of proper supezvision. This adverse remarks, 

was repeated in a number of years thereafter. The applicant. 

had made representation aoainst it in 1965 and-also in 

1986 to which no reply was oiven by the respondents. However 

ke had not souoht any relief in renard to that representat 

in 1988. 	so far and has come to this Tribunal only now. 

Shri -Verma also mentioned that due to those adverse entries 

which was made in several years after 1985, the applicant

missed his promotion and has now retired in 1999. 

2. 	 On my inquiry as to why no application under 

A.T. 4ct was madewell within time soon after representation 

in 1988 was not replied to, the learned counsel for the 



O-47/96 	 ) T4 

applicant was not able to 	lane has beenk 

trying to have this matter admitted on question of 

urgency even though it is Division Bench matter. I find 
time 

that the prayer made in this OA is hopelessly/barred 

and there is no urgency about the adjudication in the 

matter as the pplic.nt has already suffered prejudice 

caused to him due to adverse entries made in the r4CR 

and eventually ratired without promotion. Since this 

is a Division Bench matter and can be adjudicated by th 

Division Bench, I direct that 	t this matter be put up 

before the appropriate Division Bench for admission and 

disposal as and when the same is available. 

/CBS/ 	 (N.K. V~ra) 

Member () 

4/4. 10. 1996 	- 	 None appears. Mjourn€d to 15.11. 1996 

for hearing on aijijssjo, 	\ 

N. tfehrota ) 



I f  
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515. 11. 1996 	Mi ourned to 16. 12.1996 for admis sift. 

( V. N. Mehrotra ) 
ME'S. 	L 	 VjceChajrman 

W. tflI.12,96 

bhri P.vep/counse] for the 	i:ct 	

for. 
47 

I  SKJ 	 (t.Puraatha) 	
LmbZJ'A'haMember(J) ) 

6/ 3 e 01• 97  

) ScJ 

17/ 19.2.97 

/CBS/ 

8 

15.4.97 

HcrI 	 / 

9/04,06.97 

SKY 

List on 19.02.1997 for sdmissjon_ 

Vice hjran 

List it on- l4.4.97 for hariny On admission, 

V.N. 11ehrotra) 

Vies-chairman 

N 

List on 4,6,97 for hearing on admission, 

.V.N. Ilehrotra) 
airm,an  

List on 13.08.1997 for hearirrj on 

(v .N.Mhrztra) 
vice-Ohaixman 



ITI 

OA-47/96 

.08.8.97 	List on 16.10.97 for hearing 	dmission. 

( V.N.hrotra ) 

SKS 	 Vice-Chairman 

	

11/16.10.97. 	List it on 19.12.97 for hearing on admissioji. 

/ C3/ 	 (V . N. Meh rot ra) 

Vice-chairman 	 A 

	

12/19.12.97 	 Since Bench is not available, case is 

ajourned to 25.02.1998 for amiSS ion. 

* 	 (V k rjvàstava) 
iiy. Registrar 

	

13/5.02.98 	None for the applicant. 

- Lisp on 14.05.1998 for admissio 	. 

(L.k.±(-Prasaci) 	 (V.N.Mehrotra) 
S1J 	 Mernber(A) 	 . vice-Chairman 

14/14.05.98 	None for the applicant. 

List for admission on 04.08.1998. 

• 

' 

AN  

(L.R.K.Ezasa'iJIII? 	 (V..Mehrotra) 
S YJ 	 Mernbe r (A) 	 V ice Uia i nnan 

	

15/04.08.98 	None for the applicant. 

Nobodya appeazs for the applicant today also. 

The G.A. is isrnissed for default. 	• 

(L.R.K.rasad) 	 (V.N.zehrotra) 
SKI 	 HemberA) 	 Vice-chajzman 



- 
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16/4.6.99 	Shri Praveen Kr. Verma , Counselfor the appl 

This 3A has been restored vide order 

dated 4.6,99 passed in NA 176/99. Let it be 

listed for admission on 15.7.99 • 

(L.J) 	 L.R.K.PRASAD) 
MEMBER (j) 	 NEMaa (pa) 

cant. 

'CBS, 

17./ 15.7.99. 	- .• 

shri A.K. vermat the counsel for aplicat. 

upon hearing the counsel for the applicant, 

t is directed-  that notices be issued to the respon43ni5 

to show cause as to why this OA be not admitted f or 

hearing, subject to keeping the, point of limitatiofl 

open till the hearing on admission.. Show cause repliy  

'may be filed wit"hin six weeks. Rejoinder, if. any, my 

be filed within one week thereafter* Requisites may  be 

filed within one week. List it on 15.9.99 beforo tM 

Registrar for completion of pleadings. 

(L .R .K. IR AS PJ) 	 . (S. ThR AYM) 
MEMBER 	(A) 	 . 	. VICE-CHAIRMAN 

1 



18/15.9.99 	None for the parties. Notices were issue4 

to respondents 1 to 3 on 26.7.99. SR rioi receiv4d. 

By efflux of time notices are deemed to be servd 

on respondents . Show(iase not filed. List the 

record before me on 26,10.99-for filing W/s and 
cpletion of pleadings. 	- 

( A.K. Venna) 

SRK 

	

	 Registrar 

19/26,10.99 

- 	- None for the parties. Shoâaüñot filed. 
- 	Ljt the record before me on15.11.99 for filing show-c use 

- - 	 - 	
( A.K. ea) SR 	 Registrar 

20f16.11.99 	 - 
- 	

- 

 

-None for the paties Show..cae not filed. 
As it is aod case, list the-  record- befoie me on 29.11. 9 

Mir 	 for filing show-.cuse. 

- 	 ( A.K. Ierma) SRK 	- 	 -. 	- Registrar 

21/29.11,99 - - - 	-' 	- - 	 - 

Shrj Prabjn Kumar Verma appears of behalf 
of the applicant. None for the respohde nts, Showcause 
not filed. As it is a old case, list the record befcre 
me on 8.12.99 for filing showcause. 

sm( 	 - 	 - (A.YV-erma) 
Registrar 



22/8.12.99 
Shri P.K. Verma appears on behalf of applicant. 

None for the respordeflts. 
Show-CaUSc not filed. The learned 

counsel for applicant prays that the record be sent before 

the Hon'b]e Bench This is an old case and five 	
S 

adjourflrfleflts have been granted to respOtdflt5 for filing 

show_Cause, but, show_Cause has not been filed. List the 

record before the Bench on 13.12.99 for direction. 

(A.K.VerflVl) 
Registrar 

S!K  

23/13.12. 1999 Shrj A.Verma, counsel for theapplicant. 

Even though, the notices were issued 

in this case in July,19 99, the .repotents have 

not bothed to file written sttenvt, By way 

of last chare, four weeks further time is allowe4 

to file the same, failing which, the case. may h1 

to be listed for ex-parte hearing. LiSt it for 

hearing on 27.1. 2000. 

r1jc 

( 	akshmarV Jha ) 	• 	
( L. R. K. Pras aè'• 

M6. 	 Member (J) 	 Member (A) 

24/27,01.2000 	For want of time, list iton, 03.03.2000 

I
(tor hearing. 

.Hinin gliana) )
'erierSKJ (A) 

V 25/03.C3.2000 	JShri A.K.Ve8 counsel for the applicant. 

On request,. list it on 14.04.2000 for her1n 

~ty a ~n/(V 
\Ing iana/M(A) 	S 	

• 	 (S.N 0. 
Ki 	~Z'. Him, ng 

N ar€1 yan) 
V.iceChairITh3fl 

'-S 
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26./ 17.4.2000. 

I 	 For want r 	4rn. 
it*iriy is ac1JournEd to 

24.5.2000. 

(L.R.K. PR5MD) 	 (S. NRMYhN) 
MEIIBER (M) 	 VICE-CHMJflJ 

27. / 24,5.2000, 

Shri L.B.P. Verma, the counsel for the apli.qant. 

None for the respondents. 

It is infcrmed that the Sr. Standing Counsel 

appearing on behalf of the respondents is said to be physicall 

unwe11. That being as such, we direct that this matter be 

listed on 21 .7.2000 for .hiaring. 

(L.R.K. PRASADr 	 (s. NARiY1N) 
¶1'I(R (I) 	 VIC-C14IJRMAN 

28/21.7.2000 	Sh, L.B.P.Verrna, counsel for the applicant. 
None for the respondents. 

it appears from the record dated 4.4.96 
passed by Single Member Bench of this Tribunal that the 

application is hopelessly time bar However he is direc 
to place the matter before the 	Bench! The appiicab 
filed one MA No. 19/97 for reviwing the aforesaid orderF 

by which it was observed that the OA was hopelessly barr 

\ by the limitation. Thus it is clear that the question o 

j limitation is still wide open. List it for hearing on 
liin&tation on 23.8,2000 . 

(L. INGLIANA) 	 (L.Jfl) 
MB4BFR(A) 	 MEMBER (IA) 
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29/2 4. !). 2 00 0 	Shri A. K.erma, counsel for theapplicant. 

Ch request, list it for hearing 

0.2000. 

	

L..}riin liens ) 	 ( LaJhman.3ha ) 
Member (A) 	 mbe (J) 

30/3.1 . 2000 	&hri A. 1<, Verme, counsel for the app1Icant 

On request, list it for hearing 

1 0. 2000. 

	

( L, li&ngllana ) 	 ( La kshman Jha ) 
N . 	 Member (A) 	 Member (J) 

-- - I 

31j 12.10.2000 	Shri A.K.verrna, counsel fQr app1icant 

None f or 'the .resndentS. List it for 

hearing on 5.12.200. 

SKS 	(1 	(3Hmingl jafla )/M(i) 
	

ç L. Jha )/M(J) 

32/05.12.2000 :'For want of tiñ'ie, the hearing is adjourned to 

02 02 2D0 iT. 

skj 	(L..K.Praa)/M() 	 (S.Nara/v.C, 

33/2. 2. 2001 
	

Shrj A, 1<, Verna, counsel f'o the alicant. 

On request, list it for hearing 

on20. .2001. 

H 
	

( L. in liana )/M(A) 	( L, Jha )/M(J) 



34./ 20.3 .2001 
For want of D.B •, list it on 24 .2001 for hearing. 

(L.H IN LIRN)tf(A) 

N 	 . 	. 

35/24.4.2001 
11 

For want of time heating is adjourne1 
to 16.7.2001. 

* 

(L.R.K.Prasad) 	 (S.Narayan) 
(A) 	 Vice-Chairman 

36/16.07.2001 	For want, - of D.2., hearing is adjouraed 

t• 07.09.2001. 

SRK/ 	 ( L. HMI3LIAN&)/M(A) 

37/07.09.2001 	None for the applicant. 
5hriD.CWdhury,.C9UflSe1 for t he respns. 

The matter is of the year 1996. Iwever, 

by way of last chance, one adjournment is given. Be .  

listed on 18,10.2001 for hearing. 

skj (L.R.K.Prasad)/M(A) 	 (B.N.Sing Nee1am)/V. 
- 	- 

38 	 • 

18.10.01 	 rist iton 	12.11.2001 
CM 	 .:•/ 

(L.R .K.prasad—r-- - (B.N.Sifl 
M(A) 	 V.C. 

hear 
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39./ 12.11.2001 For want of time, hearing is adjourned 

to 4.12.2001. 

qL 

(L. JHII)/fl(J) 	 (L.R.K. PRASAD)/f1(A) 

11 

40 
shri A.K.verma..Counsel for applicant 4.12.01 
shri V.M.K.Ginha..Counsel for respondents. 

CM 

.Learned counel 	fcr ooth sides present. 
For better appreciation of the case, the 
learned senior standing counsel representing 

the respondents has to produce onthe ne
vIlIk

xt 
j~~ 

date minutes of the D.P.C. 	chz 

fef1 not granting promotion .tothe applicant. 

Be listed on 16.1.2002 for hearing. 	- 

	

(L .R .K • Pr asa d )_ 	
(B ..sigh ee lam) 

MQ4) 

- '-- S 	 • 	 .•. 

/16.1.2002 	Be adjourned for hearing27.2.2OO2. 

SKS 	( L.R.K. /M(A) ( B.S 	h elam).c. 

42/27.02.200.2 : 	For want of time, hearing is adjourned 

3 
skj 	(S.Jha)/M(A)_—' 	(B.N.ingh Nee1)/Vc 

, 	 • 	) 



OA - 47/96 

43,L3.4.2002. The learned Sr.Standing Counsel for the 

respondents informs that some records had been called for, bu 

the same has not been made available as yet. He, therefore, 

iequests for adjournment. 

	

2. 	 The learned counsel for the applicant informs that 

there are some paging mistakin the application, He,7/f 

seeks permission t.o carry out necessary correction.He is 

permitted to carry out necessary correctiuith regard to 

pag.ination. Li.st it on 2.5.2002 for hearing. 

/CfS/. 	 (5ARWEsHwI JHA)/f1(c 

	

44/02.05.2002 : 	Itis a  DB  matter. List iton 27.05.2002 
fof heerirg. 

sj.. 	 (S .Jh a) 	(A) 

	

45/27.5.02 , • 	For want of time, be listed it 

for hearing on 17.7.2002. 

SKS 	( S.Jha )/M(A): ( B.N.Sirigh 	e1am)/Vc 

	

46/17.7.2002 	icr want oftijre, he listed for Ier1 ng 
0121.8,2002. 	 It\ 

Li
j4e M6, 	(.Jha )/M(A) 	 (B.N.sjrelarn )1'vC 



V 

63 

47/1j.2 002 

0. A. 47•/9 

For Want of time, be listed for hear ing E 

0 

(. Jha )/M(A) 	 (. L&ingh 1e lam )/C 

my 2 6.8 .2002 	For want of time, be listed for hearing 

on 9.10.2002. 

sks 	C S • Jha )/M(A) 	B .N.Singh Ielam)/VC 

49./ 9.10.2002, Goth.sides ars present. List it on 27.11.2002 
for hearing. 

C8S/ 	 (S. JH)f(A) 

50/27,11. 2002 	 Be listed for hearing.n 71 :039  

( N.55  

prxy cunsel prys for time becius€ of 
Cfl6lucting Lawyer is indisose. Be listed on 
29.1.2003 for hearjrg. 

$.Jha) MA 	 .Singhtee1a) v.c 

For want of D.B., be listed on 27.2.2003 for 
hearing. 

(B.N.sing 	elarn) V.C. 



For 
hearing. 

`~ 'I ,/, ~ 

p 

=I 

want of D.B., be listed on 17.3.2003 for 
.• 	) 	 '• 

.N.sing Neelarn) vc 

I - •,J'g4A4- 91- 	 -- 

4J..4ç2' 

J/( 

55/02.05.2003 	For want of time, be listed o 	2.07.2003 
~ar 

skj 	(S.Jha),'1(i) 	 (B.N.Singh Neeln)/vc 

56/2 .7 .2003 	Be listed for heariflg on 4.9 .2003. 

a sks 	( 3. Jh )/M(A) 	( B.N.Si'ngWeelarn)/X VC 

I i 	 .-•• 	
,•- 

- 
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04- 47 of 1996 

Later on:- 	At this, stage, it has come to our notice that 

• 	 the 04 has, in fact, been dismissed as not being 

preferred in time as also the applicant not taking interest. 

Therefore, thise 114s were not maintainable. 

In view of this fact , we suo muto recall our order 

passed in 114 428 of 2003 and 429 of 2003.whereby this  

04 was restored to its original No. on 30.12.2003 

while disposing of these MAs As this a fact was 

not pointed out by the learned counsel th for the 

applicant that the 04 was also, dismissed by the C urt 

as not being preferred in 'time while disposing it of 

on 11.1 .2003. List this cas$ on2 .1 .2004 for dir ction. 

/CBSI 	(11.M(A) 	 D rZ'JAI I j 

L 

60./ 2x2y. 2.1.2004. Since the order passed in 114~ 428 of 003 

by virtue of which this 04 was restored has been recalle 

in vieu- of, the fact' that the said CA 47 of 96 had been 

dismissed by this Court on the point of limitation. Ther fore, 
' 	 this: 04 stands disposed of in terms of the order passed y 

this Cou 	on 11.11.2003. 

	

Bs/ 	(11. 	 •. 	 • 	 (S.. O0GJ 

4 

AL 

/1 

1 • 	 L LI 



- 	CA - 47 of 1996 

58.f 11.11,2'J03. 	CDER 	 I 

None for th applicant. 
Shr.i V.,K. 5inha, the learned Sr .S .Counael 
for the respondents. 

Mattsr is called out repeatedly. No one appear 

on behalf of the applicant Shri V.M.K. Sinha, the lea ned 

counsel rpresenting the official respondents has dtawr our 

attention to the order sheet dated 4.4.1996 and suhseq ent 

order s,heet. It is subnitted that this CA is hopelessi 

time barred. However, this point of limitation was kep 

open to be decided at the time of he.ring. It is furthE r 

pointsdout that the matar,  is listed under the headinc for 

hearing, but the matter has not yet been admitted. 

Since.the matter is hopelessly time barred and 

because of non-appearance of the applicant, this is a it 

case for dismissal. 	. . 

In the hacIground of the case we have perused the. 

relevant order shee and in the light of the submisi-o 

made on be.h3lf of the respondents; in our opinion t000 khx-

perhaps the applicant has lost interest in pursuing th 

matter. The matter cannot be dragged from date to date It 

has also come in licht that even on previous Occas1on, t'hic.  

CA was dismissed for default., though subsequently rest red. 

In the bck-ground of the facts as detailed ab ye, 
this. CA so filed , thud, stdndd dismissed as n 	bejn 

	

- 	preferred.in  time-and as alsoapplicants not tk ng inI era 

The matends disposed oLaccordingly.  

	

CBS! 	(1PINTRES UI 	HA)/P1(A) 	 . 	 . (B.N:SINGH EE 

59./ 30.1'2.2003 In terms of today's order passed i,n IIR4 8 

this OJk stands ;dtapmanO restored, and is, directed to be 1 $ 
on 16.1 	for hearing. 	. 	- 	. 	. 	 .. 

1 
.. 
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Shrj $.K.Verma, counsel for' applicant 

Shri. V.M.K.$inha, Sr.S.C, for resoridents 

60/16.12034 	This Q\ has been wrongly listed under 

heating Thearirig' in spite of the fact that 

VA by virtue of which the CA was restored 

to Crigin1 No. on. 3*12.03 has already been 

recalled and was dismissed ó not maintainable 

while passing the order in M _42/*3 on 

2 .1.34 for the reas onS that the S aid Ck was 

dismissed for r1onappeararxe of the applicant 

as well as an the point of limitation on 

11.11.33. Therefore, no further order is 

recuired to be passed in this U A as the same 

Stands 	osed of on 11.11.03. 

sks 	(M. a ) M(A) 	( Shyama Digra )/t4() 


